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Tuesday this the 25 th day of March, 2008. 

CORAM: 

HON'BLE Dr.K8.S.RAJAN, JUDICIAL MEMBER 
HON'BLE Dr.K.S.SUGATHAN, ADMINISTRATIVE MEMBER 

• 	O.A.440106: 

1. 	T.P.Pookoya, Agricultural Mali, 

• 	 ViIfage(Dweep)panchaya1) Kadamth Island, 

Union Territory of Lakshadweep. 

• 	 2. 	B.Kunhikoya, Helper, 

Public Library, Department of Social Welfare, 

Amini Island, Union Territory of Lakshadweep 

K.C.Mohammed, Agricultural Mali, 

District Panchayat Kadarnat Island, 

Union Territory of Lakshadweep. 

M.K.Sayedali, Sèvak, 

JNSS School, K.dma,t Island, Union Territory of Lakshadweep. 

• 	 5 	K.P.tbrahim, Peon, 

JB School(North), Kadmat Island, 

Union Territory of Lakshadweep. 

P.P.Abdul Hamed Haji, Peon, 

JNSS School, Kadmat Island, Union Territory of Lakshadweep. 

AC.Ahdulla, Agricultural Mali, 

Agricultural lJnit Kdaniat Island, 
• 	 Union Territory of l:akshadweep 

B.Cheriyakoya, Helper, 

Scince & Technolbgy Department Unit, 

• Agatti Island, Union Territory of Lashadweep. 

/9. 	T.H.Muthukoya,. 
• 	 Peon, Govt.High School, 
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Kadmat Island, Union Territory of Lakshadvoep, 

T.Atimohammed, Peon, 

Electricity Department, Kad mat Isalnd, 

Union Territory of Lakshadweep. 

T.lbrahim Agricultural Mali, 

Village(Dweep), Kadamat Island, 

Union Territory of Lakshadweep. 

T.Mohammed, Peon, 

Village(Dweep)Panchayat, 

Kadmat Island, Union Territory of Lakshadweep 

. K.C.Siddique, Peon, 

Electricity Department, Kadmat Isaind, 

Union Territory of Lakshadweep. 

K.P.Abdul Khader, Peon, 

0/0 Additional Sub DivI.Officer, 

Kadmát Island, Union Territory of Lakshadweep. 

K.C.Kidave, Watchman, 

Govt.High School, Kadmat Island, 

Union Territory '  of Lakshadweep. 

R.C.Aboosal.akoya,Peon, 

Weight Measurement Dept., 

Kadmat Island, Union Territory of Lakshadveep. 

17 	K.P.Migdad, Helper, 

Science & Technology Department Unit, 

Kadamat Island, Union Territory of Lakshadweep. 

18. 	M.Cibrahim, Agricultural Mali., 

Agricultural Unit, Kadamat Island, 

Union Territory of Lâkshadweep. 

19 	V.P.Cheriyakoya, Helper, 

JNSS School Hostel, Kadmat Island, 

Union Territory of Lakshadweep. 

20 	MS,Haris, Agricultural Mali, 

V 	Village (Dweep)Panchatyat, 
\,xKadamat   Island, Union Territory of Lakshadweep. 

7 

7 
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P.M.Kunhimon, Agricultural Mali, 

Viltage(Dweép), Kadarnat Island, 

Union Tertitory of Lakshadweep 

P.P.Basheer, Agricultural Mali, 

Village (Dweep)Panchatyat, 

Kadamat Island, 

Union Territory of Lakshadweep. 

 A.C.Koyamma, Agricultural Mali, 

Agricultural Unit, Kavaratti Island, 

Union Territory of Lakshadweep. 

 K.S.Abdulla, Agricultural Mali, 

Village(Dweep) Pan chayat, Kadarnat Island, 

Union Territory of Lakshadweep. 

 B.RAbdullakoya, Helper, 

Public Library, Social Welfarepartrnent Unit, 

Kadamat Island, Union Territory of Lakshadweep. 

 Smt.K.Rahiyambi, Agricultural Mali, 

Agricultural Unit, Kiltan Island, 

UniOn Territory of Lakshadweep. 

 P.P.Cheriyakoya, Agricultural Mali, 

Agricultural Unit, Amini Island, 

Union Territory of Lakshadweep 

 NibrahirnHaji, Agricultural Mali, 

Agricultural Unit, Kavaratti Island, 

Union Territory of Lakshadweep 

 M.Chériyakôya,Agriciltural Mali, 

Village(Dweep) Panchayat, Kadmat Island, 

Union Territory of Latcshadweep. 

 P.P.lbrahim, W.C.Asst.Plumber, 

L.P.W.D.Sub Division, Kadmat Island, 

Un.ion Territory of Lakshadweep.. 

.-,--- 	 \ 	31>/ BC.Thalhath, W.CCarpenter, 

\/ LPWD Sub Division, Kadmat Island, 

Union Territory of Lakshadweep. . 

-.•.- 
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 T.P.Ameer, LPWD Sub Division, 

Kadmat Island,: UT of Lakshadweep. 

 T.P.Hamzath, W.C.Asst.Carpenter, 

LPWD Sub Division, Kadniat island., 

Union Territory of Lakshadweep 

 T.l.Mullakoya, W.CAsst.Mason, 

LPWD Sub Division, Kadmat Island, 

Union Territory of Lakshadweep. 

 T.P.Abdul Hameed, W.C.Welder, 

LPWD Sub Division, Kadmat Island, 

Union Territory of Lakshadweep. 

 P.P.Attakoya, Oilman, 

Electricity Department, Kadmat Island, 

Union Territory of Lakshadweep 

 P.P.Badar, Agricultural Mali, 

Village (Dweep) Panchatyat, 

Kiltan Island, Union Territory of Lakshadweep. 

 A.Attakoya, Peon, 

Secretariat, Kavaratti Island, 

Union Territory, of Lakshadweep. 

 P.l.Abdul Latheef, Peon, 

Kavaratti Island, Union Territory of Lakshadweep. 

 P.P.Sayed Mohammed, Agricultural Mali, 

Dist.Panchayat, Amini Island, 

Union Territory, of Lakshadweep. 

 A.Muthukoya, Peon, 

Govt.JB Schodl(South), Kadmat Island, 

Union Territory of Lakshadweep. 

 B.Moosa, Spraying & Dustering Operator, 

Agricultural Unit, Kavaratti Island, 

Union Territory of Lakshadweep. 

"\ 	43. A.Aharnmed, Watchaman, 
/ 	 /Munsitf Court, Amini Island, 

\ Union Territory of Lakshadweep. 

/ 
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44. .P.P.Mohammedkoya, Peon, 

Medical Department, Olo Administrator, 

Lakshadweep Administration, Kochi. 

H 	 45. 	U.C.Moharnried, Peon, 

Medical Department, 

Lakshadweep Administration, Kochi .......Applicants 

(By Advocate Shri N.Unnikrishnan) 

Vs. 

	

1. 	Union o India Rep.by the Secretary 

to the Government of India, 

Ministry of Personnel and Public Grievances, 

Department of Personnel and Training 
D/o Personnel &Trainirig, Now Delhi 

	

2 	TheAdministrator 
Union, Territory of Lakshad\veep, Kavarathi 

The Sécretaryta the Administrator, 
Union Territory of Lakshadweep, Cochin-3 

The Superintending Engineer, 
Lakshadwoep Public. Works Department, 

Union Territory of Lakshadweep, Kavaratti 

The Director of Education, 
Union Territory of Lakshadvieep, Kavarath 

The Director of Agriculture, 
Union Territory of Lakshadweep, Kavaratti 

TheDirectbrofSocialJustice, 

Empowerment & Cultue, 
Union Territory of Lakshod.woep, Kavaratti 

The Director of Panchayath & R D 
Union Territory of Lakshadwecp, K3varath 

The Chief Executive Offlcer, 
Dist.Panchayath, Union Territory of.Lakshadweep, 

Kavaratti 

10 	The Eecutive Engined (E!edthty) 

	

/ 	Union Territory of Lakshidwëep, 

Kavaratti 
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The Munsiff, Munsiff Court, Amini 
Union Territory of Lakshadweep, - 

Kavaratti 

The Director, 
Department of Science & Technology, 
Union Territory of Lakshadweep, 

Kavaratti 

The Director, 
Department of Weight & Measurement, 

Union Territory of Lakshadweep, Kavaratti 
......Respondents 

(By Advocate Shri TPM Ibrahim Khan, SCGSC(R-1) 

(By Advocate Shri S.Radhakrishnan, (R.2-13) 

O.A.57 5107: 

K.P.Shaffl,Oilman, 
Power House, OIo the Assistant Engineer, 
Electrical Sub Division, 
Union Territory of Lakshadweep, Kavaratti. ........ .Applicant 

(By Advocate Shri N.Unnikrishnan) 

Vs. 

Union of India, rep, by the Secretary 
to the Government of India, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
New Delhi 110001. 

The Administrator, 
Union Territory of Laksh'adweep, Kavaratti. 

The Executive Engineer, 
Electricity Department, 
Union Territory of Lakshadweep, Kavaratti.. .......... Respondents 

(By Advocate Shri TPM Ibrahim Khan, SCGSC (Ri) 
(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.704/07: 

P.Hamza, Oilman, 
Office of the Assistant Engineer, 
(Electrical) Electrical Sub Division, 

/Union Territory of Lakshadweep, KavaraUi. ......... Applicant 



(By Advocate Shri N.Unnikrishnan) 

Vs. 

1. 	Union of India, rep. by the Secretary 
to the Government of India, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
New Delhi 110 001 

2 	The Administrator,  
Union Territory of Lakshadweop, Kavaratti 

3 	The Executive Engineer,  
Electricity Department 
Union Territory of Lakshadweep, Kavaratti. 	....... Respondents 

(By Advocate Shri MVS Narnboothiri(R1) 
(By Advocate Shri S Radhakrishnan (R 2&3) 

0A708107 

P.P.Basheer, Oilman, 
Office of the Assistant Engineer, 
(Electrical) Electrical Sub Division, 
Union Territory of Lakshadweep, Kavaratti.......Applicant 

(By Advocate Shri N Unnikrishnan) 

VS 

Union of India, rep. by the Secetary 
to the Government of India, 
Ministry Of Personnel and PUblic Grievanes, 
Department of Personnel & Training, 
New Delhi 110001. 

The Administrator, 
Union Territory of Lakshadweep, Kavarati. 

H 	3. 	TheExecutive Engineer, 
Electricity Department, 
Union Territory of Lakshadweep, Kavaratti.....Respondents 

(By Advocate Shri TPM Ibrahim Khan (Ri) 
(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.712/07: 

K.P..Mohammed,Oilman, 
Power House, Kavarath Island, 
Office of the Assistant Engineer, 

• (Eleëtrical) Electrical Sub Division, 
nion Territory of Lakshadweep, Kavaratti. ....... Applicant 

\ (By Advocate ShriN.Unnikrihnan) 

I 
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Vs. 

Union of India, rep. by the Secretary 
to the Government of Irid ía, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
NewDeihillO 001. 

The Administrator, 
Union Territory of Lakshadweép, KavarattL 

The Executive Engineer, 
Electricity Department, 
Union Territory of Lakshadweei, Kavaratti. ........ 	Respondents 

(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.721107: 

M.P.Mohammed9iIman, 
Office of the Assistant Engineer, 
(Electrical) Electrical Sub Division, 
Union Territory of Lakshadweep, Minicoy. ........ Applicant 

(By Advocate Shri N.Unnikrishnan) 

Vs. 

Union of India, rep. by the Secretary 
to the Government of India, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
New Delhi 110 00 1. 

The Administrator, 
Union Territory of Lakshodweep Kavaratti. 

The Executive Ehgineer, 
Electricity Department, 
Union Territory of Lakshadweep, Kavaratti 	Respondents 

(By Advocate Shri P.J.Philip, ACGSC(R1) 
(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.722/07: 

P.P.Sharafudeen,Oilrnan, 
Office of the Assistant Engineer, 
(Electrical) Electrical Sub Division, 
Union Territory of Lakshadweep, Minicoy. 	.......Applicant 

(By Advocate Shri N.Unnikrishnan) 

/. 
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Union of India, rep. by the Secretary 
to the Government of India, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
NewDeihi 110001. 

The Administrator, 
Union Territory of Lakshadweep, Kavaratti. 

The ExGUtiv nhoor 
It'I&ty Doprttiiørit, 

Union Territory of Lakshadweep, Kavaratti.........Respondents 

(By Advocate Shri TPM Ibrahim Khan, SCGSC(R1) 
(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.5/08: 

A.Basheer, Oilman, 
Office of the Assistant Engineer, 
(Electrical) Electrical Sub Division, 
Union Territory of Lakshadweep, Agatti. ....... Applicant 

(By Advocate Shri N.Urinikrishnan) 

Vs. 

Union of India, rep. by the Secretary 
to the Government of India, 
Ministry of Personnel and Public Grievances, 
Department of Personnel & Training, 
New Delhi 110001. 

The Administrator, 
Union Territory of Lakshadweep, Kavaratti, 

The Executive Engineer, 
Electricity Department, 
Union Territory of Lakshadweep, Kavaratti...  .... Respondents 

(By Advocate Shri S.Radhakrishnan (R.2&3) 

O.A.47108: 

P.Koya, W.C.Mate, 
Office of the Assistant Engineer 
Lakshadweep P.W.D., 
Union Territory of Lakshadweep, Minicoy. 	 Applicant 

(By Advocate Shri N.Unnikrishnan) 

Jnion of India, rep. by the Secretary 
o the Government of India, 
1inistry of Personnel and Public Grievances, 
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Department of Personnel & Training, 
New Delhi 110 001, 

	

2. 	The Administrator, 
Union Territory of Lakshadweep, Kavaratti. 

	

3; 	The Superintending Engineer, 
Lakshadweep Public Works Department, 
Union Territory of Lakshadweep, Kavaratti. 

	

4. 	The Assistant Engineer(Civil) 
Lakshadweep Public Works Department (LPWD) I  

Minicoy. 	 Respondents 

(By Advocate Mrs.Aysha Youseff ACGSC(R1) 
(By Advocate Shri S.Radhakrishnan (R.2-4) 

The applications having been heard on 25.3.12008 
the Tribunal on the same delivered the following. 

ORDER 

HON'BLE Dr.KB.S.RAJAN1 JUDICIAL MEMBER 

As the law point involved in allthesë O.As. is one and the same, all 

these O.As. are dealt with in this common order. 

	

2. 	The question involved in these cases is, whether at the ,time of 

regularization of Casual Labourer with temporary status in Group 'D' post, 

the individual is entitled to protection of pay dtawn by him before such 

regularization. 

	

3. 	Briefly stated, the applicants in all these O.As.were engaged by the 

Union Territory of Lakshadweep Administration on different dates. All were 

granted temporary status in the pay scale of Rs.2550-3200 on 1 .9.93 in 

accordance with the one time measure of temprary status scheme. As per 

ms and conditions of the Scheme such persons were eligible for 

nting their wages over years equivalent to the annual increment. 

the emoluments drawn by such temporary status holders 
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corresponded to thel number of years of service rendered by them in that 

capacity. 

	

4. 	Under the provisions of the aforesaid scheme, the temporary status 

holders are also entitled to be regularized as Goup '0' employees against 

regular vacancies. When the question of fixationof pay came up earlier by 

Memorandum dated 29.1.1998, the'Department of Personnel had held as 

under: 

"2. 	As per the provisions of Casual Labourers (Grant of 
Temporary Status and regularization) Scheme, the conferment of 
temporary status to the casual labourers is without reference to the 
availability of a regular Group '0' post and despite conferment of 
temporary status they continue to draw wages on actual basis. The 
pay of casual labourer with temporary status on their regularization 
against a Group '0' post may, therefore, be fixed at the minimum 
of the pay scale of the relevant group 'D' post." 

	

5. 	A Full Bench of this Tribunal (PB) in Nathu Singh and ors. Vs. Union 

of india and ors in OA52412000 (decided on 11.9.2001) dealt with the 

legality of the aforesaid OM anid that Bench after considering the matter 

held as under: 

"This Fu.11 Bench has been constituted to answer the following 

reference: 

XXX<XXXXXXX XXXYYXXXX XXXX)O(XXXXXXX 

Whethet the increments earned by applicants as 
temporary status casual mazdoors have to be included 
whilefixingTheir pay on their regularisation as Group 'D' 
employes and 

H 
xxxxxxxxxxxx 	XXXXXXXXXXXX 	xxxxxxxx 

16. In the resuitthe reference is answered as follow. 

xxx 	XXXXXXXXX 	xxxxxxxxxxxxxX 

Yes. To that extent DOPT's O.M. Dated 29.1 .98, in so 
far as it affects applicants in the present case, is 
quashed and sot aside. However, we maRe it clear 
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• 	 that inclusion of such increments will by itself not 
entitle the beneficiaries to claim seniority on that 
basis: 

XXXXXXXXX 	XXXXXXXX 	XXXXXOXXX 

6. 	When a similar situation •1 of fixation of pay arose in respect of the 

regularized group '0' employees of Lakshadweep Administration, some 

employee filed O.A. 303102 vide Ai'inxure A-46 the Tribunal in that case 

held á u'hder:  

	

"6. 	Learned counsel for the applicant submitted that as 
per the scheme he is entitled to the benefit of pay fixation. Learned 
counsel of the respondents on the other hand argued that the 
applicant is not entitled for any benefit as claimed in the O.A. 
since it was regulated as the O.M. Counsel for the applicant has 
brought to our notice a decision of the Full Bench in O.A. 52412000 
dated 11.9.2001, wherein an identical and similar matter was 
considered by the Full Bench of the Tribunal in that O.A. the 
DOPT's O.M. dated 29,1.1998 has been corsidered at length and 
after an elaborate arguments the said bench of this Tribunal had 
declared that the said O.M., in so far as it affects the applicants in 
that case was quashed and set aside and we are of the view that 
the applicant in this case is also similarly situated like the 
applicants in O.A. 524/2000 who have beenabsorbed in group 'D' 
post as Peon and the claim in that O.A. was, also for the benefit of 
higher pay scale as claimed in this case. Learned counsel for the 
respondents on the other hand submitted that this matter has been 
taken before the Hon'ble High Court of Delhi in C.W. No.2317/02 
which is pending disposal and a stay has already been granted in 
the matter and therefore, he submitted that.if any order passed by 
this Bench could be subject to the outcome of the WPC before the 
Hon'ble High Court of Delhi. 

We have given due consideration to the arguments 
advanced by the learned counsel of the parties. It is borne out 
from the material placed on record that the applicant was drawing 
Rs.2840/- while he was working in the Group 'D' post. Considering 
the entire provisions, we are of the view that the applicant is 
entitled to get the benefit. In fact that O.M dated 29.1 .98 has been 
quashed. by the Full Bench of this Tribunal and it is declared that 
the applicant is a person who is includod in a group 'D' post, ho 
should be considered as a fresh appointee .............................. 

	

8. 	We are in respectful agreement with the decision of 
Full Bench of this Tribunal in O.A.524/2000 which is binding on 
Bench of the Tribunal. We direct the Respondents to grant all 
benefits to the applicant as prayed for in tune with the Full 

ich decision. However, we make it clear that this would be 
)ject to the outcome of the judgment in CW No.2317/02 which is 
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• 	
pending before the Hon'ble High Court of Delhi and the relief will be 
moulded accordingly after its outcome. 

• 	.. 	 9. 	The O.A. is allowed as above. In the áircumstance no 
order as to costs." 

• 7. 	The above said order of this Tribunal was agitated before the Hon'ble 

High Court in WP(C)No.27137/05(S) and the Hon'ble High Court had held 

asunder: 

"First respondent joined the service as casual labour in the 
department of Agriculture on daily wages on 1 .6.1979 and he was 
granted temporary status with effect from 1 .91993 by order dated 
9.10.1 996. On 20.2.2001, he was offered temporary Group D post 
of Peon in the scale of pay of Rs.2550-55-2660-3200 along with 
other allowances and he Was appOihted on regular basis in Group 
'D' by order dated 17.3.2001 in the scale of pay of Rs.2,840/-, 
protecting the pay ho was received at that time. When action was 
taken to revise the payment to Rs 2,550/- contending that he will 
get only the minimum of the pay scale when his services were 

II:.. regularized, he approached the Central Administrative Tribunal. 
Tribunal after analysing various cases held that the respondents 
had very long service and his protection of pay was correctly done 
at the time when ho was giantod rogülar omploymont. When he 
was absorbed in Group D post as Peon there is nothing wrong In 
protecting the pay that he was drving We see no ground to 
interfere in the oider of the Tribunal as there is no patent illegality 
and perverse findings so as to 'attract Article 227 of the 
Constitution of India. Hence this Writ petition is dismissed." 

8 	The applicants in the present 0 As relied upon all the above 

decisions and have interalia prayed for a declaration that the applicants 

are entitled to protection of their pay that they were drawn at the time of 

their appointment to Group'D' post and that they are entitled to fixation of 

pay in a higher stage as per rules 

• 	 • 	 • 

9. 	The respon'dents have contested this O.A. According to them, 

prothction of pay is dmissible Only, when the emoluments drawn by the 

applicants at the time they were holding the temporary status would fail 

within the character of ,  the term "pay' under Rule 9 (21) of the 
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Fundamental Rules. They have also emphasized that for drawal of any 

benefit, there must be a positive order and no such order has been spelt 

out by the applicants to stake their claims. Of course, the respondents 

have also relied upon the order dated 29.11998. 

The applicants have filed their rëjbirider wherein they have added a 

copy of ireply statement filedb'ythe repondents in OA. 303/02 wherein also 

they had relied upon the earlier order dated 29.1.1998. 

Counsel fbi the applicants submitted that the issue is no longer res-

integra and that, the applicants are entitled to protection of pay, has been 

confirmed by this Cort vide order in O.A. 303/02 which has been upheld by 

the Hon'ble High Court. It has also been stated by him that the department 

took up the matter before the Apo< Court which however, declined to 

entertain the SLP though it has left the question of law open. 

Counsel for the respondents submitted that all the earlier decisions 

were passed on the rule position followed in the Telecom Department 

whereas the case has to be decided on the basis of the provisions 

applicable to Lakshadweep Administration. He has emphasized that the 

Full Bench judgemnt by which the order dated 29.1 .1998 was quashed 

and set aside was a subject matter in Writ Petition No. 2317102 before the 

Hon'ble High Court of.Dolhi. Counsel had invited the Tribunal's attention to 

the specific reference of the above Writ Petition in the 	order dated 

14.12.2004 in O.A. 303/02 and said that the said order could be subject to 

the outcome of the judgment in the said writ petition. 

/13 
	

Arguments were heard and documents perused. As it could be seen 

from the above in all the cases the applicants are victorious and their pay 
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drawn before regutarization as GroupD' employee was protected. The 

applicants in O.A.303/02 and the. appHcants in these O.As.are identically 

situated. It has been confirmed by the counsel for the respondents that the 

applicant in O.A. 303/02 has been afforded the pay protection. As such, the 

applicants in these O.As.are also eligible for the same benefit as made 

available to the applicants in that O.A. 

14. 	As regards the challenge against the Full Bench judgment s  it has 

been ascertained that the Writ Petition No. 2317/02 was dismissed on 

17.4.06 itself. A copy of the order extracted through Internet has been 

made available and the same perused. The Hon'ble High Court of Delhi 

had referred to a decision,dated 2.9.05 in O.A. 65/05 wherein a similar view 

was taken directing refixing the payment of the applicant by giving due 

weightage to the increments earned by him while working in the temporary 

status. The said judgement dated 2.905 has been implemented. Likewise, 

the Hon'ble High Court has referred to an order dated 11.11.05 of the 

Ministry of External Affairs whereby such pay protection was extended. 

. With the'dismissal of C.W.P,No,2317/02 of the Honbie High Court of 

Delhi, even the rider imposed vi.de  order dated 1412.2004 in O.A. 303/02 

does not survive. 

To sum up, taking into account all the above factors and the 

decision of Hon'ble High Courts, all the O.As.deserve to be allowed and 

acordingTy, they are allowed. 

It is declared that the applicants in all these O.As.are entitled to 

their pay protection taking into account the increments drawn by them (viz 

the pay drawn by them 'prior to their respective regularisation in Group'D' 
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post shall be protected while fixing their pay as a regular Group'D' 

employee). Consequently, they are also ertitled to the difference in the 

emoluments due and drawn. Respondents are directed to work out the 

same and make available the arrears of pay and allwances within a period 

of six months from the :  date of corn muhiáation of this order. Under the 

above circumtances there shall be no order as to c6sts. 

Pated the 25thMa rch 2008 

fKSSUATHAN- 	LV DrKBSRAJAN 	 r • ADMINISTRATJE MEMBER 	JUDICIAL MEMBER 
s rV , 


